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I«0»A«No.484 of 1992 Date of Decisions 29>4«93.

Chathu Uahanto • .AppliGant*

Versus

Union of India 8. others .Respondentsr.

2. O.A,No.i709 of 1992.

KaiBdl Kishore 8. others Applicants'.

Versus

union of India & others 'Jiespondents'.

3.0.A.No.l71CLaf.l222jL-.

^ Chaman Lai g. others .Applic6aT.t.
Versus

Union of India 8. others ...Respondents,

CQRAMs

Hon'ble Mr .Justice S.K.Dhaon,Vice-Chairman,
Hon'ble Mr.S'Jl.Adige,litend3er(A)

Fox the applicant! shri E.X.Joseph/Counsel.

^ For the respondents! Shri N.SJiehta,Coi«sel|i

^ , JUD3MENT(C3RAL)
(By Hon'ble Mr.Justice SvK.Dhaon .vice-chairman)

The petitioners, in these cases, allege

themselves to be the Casual Labourers working in
the Staff Selection Conadssion!^ Their grievance is

that they are not being considered for regularisation

and those, who are out of employment, are not being
considered for being given suitable jobs. They have,
therefore, approached this Tribunals

2. The matter came up before this Tribunal earlier
in a nisnber of cases. TV» learned members disposed of tb
same on 11.2,^92.^They issued cert^jJn directions, ihe

direction was that the respondents should prepay
a scheme in accordance with the c'irectioas itao^ in the
orderw Accordingly, a scheme was pi-apared «id nomanela-
turad as 'A scheme for Daily Wages*, a copy of which
has been filed as Annexure-iU in OJVJ<lo^7iO of
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3, Me have perused the scheiea along with the

dir«ictions given by this Trifcun^V ^ /

r •
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- 4, At the Bar, the learned counsel appearing

for either side are at variance on the question of the

j: cv enforcement of the scheme'. The learned counsel for the

ii petitioners states that the scheme has not been enforced

so far. On the contrary, the learned counsel for the

respondents States that the scheme is being implemented

and has Iseen enforced,

5, If the scheme has been enforced then th^
respondents are boisid by the terms of the same. The

•^ r scheme provides that those casual labourers who have
rmndered service for 240 or 206 days, as the case may

, , be, in two consecutive years are eligible for being
consi(tered for regularisatlor^ It makes it clear that
those who fuifii this ^ offered
OT^loyofenir^^;ian^ their services are required
and fd^r thet^ given preference j
over freshfi^rs aod,,Ji*iior to them. The third Cleuse of
the'scheme aisOvSu^goests^that the Department of Personnel
and Training should take urgent steps fbr creation of
Gxoup Dposts on priority basis to facilitate
regularisation o^^ ^l^gfihle daily wagers retained j
in the Commission^. ^

6, There i~ also ^me oispute before the Tribunal j

"that Chatnu Mahanto^petitioner in 0<A.N0'.484 of 1992

does not fulfil the requirements of the scheme. It

is difficult for this Ti-ibunal to record any positive

finding on the issue raised^ This is a matter which

is to ha enquired into by the appropriate euthoxity

which is called upon to inplemunt the schMm^' Tf

the authority concerned comas to tba conclusion that

any of the petitioners are not e,ligihle fox helng
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ifivenjiny benefit under the 8chem» it shall record

reasons in support of the order* The authority concerned^

shall pass orders after examining the case of each

of the petitioners within a period of three months

from the date of presentation of a certified copy of

this order by any of the petitioners before itt*

?• The learned counsel for the petitioners

has pointed out that inspite of the directions given

by this tribunal in its order dated 11.2.92 that till

scheme is prepared and put into operation the

respondents should not dis-engage the services of

the applicantst the directions are being observed in

their breach*

8* The respondents ^all strictly adhere to

the directions aforementioned*

9* with the.se directions, these ai^lications

are disposed nic but without any order as to costs*

101 Let a copy of this order be kept on the files

of 0*A^ltoj^l709/92 and p»A,No . 1710/92*
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